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Parlisment
the law and, therefore, they
arrested. No Flag was turn,
was no insult to the Flag. It
tirely a wrong versiot.
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1253 hrs.

RE. RAILWAY CANTEEN IN PAR-
LIAMENT HOUSE

(Interruptions)

MR SPEAKER: Mr. Pioo Mody,
I have not allowed you, You please
sit down. You write to me every
day that you saw In this paper this
thing and that thing. Every day, you
gsend it to me In this case, you sent
it to me under Rule 193 How can
a matter under Rule 183 come imme-
diately after this?

SHRI PILOO MODY (Godhra): I
mean Rule 377.

MR SPEAKER® I have only al-
lowed one under Rule 377 Shri
Vayalar Ravi,

SHRI PILOO MODY- Please listen
to me for a munuie I realise this
matter 13 very delicate and that is
why you have not allowed me

MR SPEAKER' Kindly sit down
Why are you bringing it in this way*

SHRI PILOO MODY- 1 would like
to make a submission to you irres-
pective of all correspondence....

MR. SPEAKER: You bring it
every day. That is a bad practice.

SHRI PILOO MODY: Thres times
the whole session is not “every

)

SPEAKER: I do not thipk
wil} have 1o see whas you did
past.
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Parliament House
SHR! PILOO MODY: I have mot ¥ :
o il ih: N qE v w2 fager
in this session. 1 do not get up early !

:

gh to write to you,...

MR. SPEAKER: It may be a week
only, not the whole sesgion. I think,
you are sadly mistaken.

SHRI PILOO MODY: A certain
campaign—I will not mention it—has
‘been launched in the press to defame
Parliament, If any parf of it is true,
jt is scandalous. My submission is
that it js not true, and the fact is that
there iz something more involved in
this that meets the eye. It is this
point that I wanted to bring before
the House. It is necessary that it is
ventulated in Parlinment to protect
your honour and our honour. It is
for this reason that I seek your per-
nmssion

MR. SPEAKER: 1 did not give my
permission. Wil] you please sit down
You know it. You sit on the Busi-
ness Advisory Committee. You gave it
under rule 193. How can you speak
on 1t? And here you say that it was
not under rule 193, To me it came
under rule 193 .. .

SHRI PILOO MODY: 1 do not
knuw the numbers so well as you do.
I do not play the numbers game.

I do not think
I know you

MR. SPEAKER:
you are so ignorant.
.are very vigilant.
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SHRI PILOO MODY: 1t is -
tial that this sort of slander do::’;l;t
take place in the Press or elsewhere,
not want any special privi-
leges, but we do need the services in
Parliament House, and those services
can be provided at economic price;
the price can be fixed on the basis of
whatever is economic price, on a no-
profit-no-loss basis, but the services
are required. We do not want any
special privileges or subsidies to be
involved In it. You would not let
us discuss it rationally here. So, 1
suggest that you appoint a Committee
consisting of Members of Parliament
which can go into not only what has
been published by way of scandal
but also what future arrangements
should be made where we are assured
that we get services in Parliament
House without having to bear the
odium of scandal in fhis manner.

MR. SPEAKER: When I received
it under Rule 108, it was not accom-
pained by papers. So, I thought that
we would fix some discussion, and
also I would see the cantents and dis-
cuss with the members. If T had re-
ceived it under rule 377, perhaps I
would not have asked Mr. Vaywler
Ravi but ed you first to speak.
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I quite agree with the observations.
1 very much appreciate what Mr.
Plloo Mody has said. We should
seriously think over it...

off WOATY wq¢ : TH AN ¥ gw
AT TereTe FW § |

MR. SPEAKER: I am one with
you all that this is quite serious. This
should not come in the form in which
it has come before the people. I will
certainly look into it, consult you and
appoint a small Committee to look
imto it. There are many other things
also which are happening. The other
day something came about milk bread
and all that. Even if any kind of
dearness allowance or any such thing
is increased outside, MPs are getting
the same old salaries. If any allow-
ance is increased, it ig subject to so
much of criticism. I think, we shall
discuss it in that small Committee.
We shall meet together. I will con-
sult you as to what are the issues on
which it should sit. The whole thing
should be properly put before the
people .. (Interruptions).

13 hrs.

SHRI S M. BANERJEE (Kanpur):
You might remember, Sir, the previ-
oug contractor Mr. Shashi Ram, was
supplying rotten food and there were
comrplaints, and with great difficulty
he was removed, and then it was
handed over to the Railways. Sir,
I would only request you not to hand
it over again to a contractor. 'There
will be propaganda against the con-
tractor also.

SHRI SHYAMNANDAN MISHRA:
(Begusaral): My submimion Is that
when such reports appear in news-
papers, it is the duty of the Govern-
ment to come ouf with a statement
because it involves Members of Par-
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Hament. The correct position should

e e
are to judge what

is the state of affairs,

Secondly, my submission is that it
is not only Members of Parliament
who are benefited by this but also
many poor employees. So, if there
is an element of subsidy, to an extent
it is justified.

SHRI PILOO MODY: I would

only add a litthe paragraph to put the
record straight. R says here:

“It appears that in the proceed-
ings it came out, (Thus is the in-
vestigation that was carried out)
that the Rauways increased on
their own (on their own) the ingre-
dients in the Parliament House
lunches to hide theiwr cheating of
the raillway passengers

The Committee called for data
on the cost, the menu, etc. of the
special lunches arranged by the
Parhament  dignitaries. Fantastic
figures were supplied, such as pro-
fit worked out to two decimal
points and no left-overs. When
the Commuittee called for the menu
of the special lunches arranged by
high railway officials, the Northern
Railway refused to submit it.

Incidentally, it came out, that the
dining car run by the Northern
Railway on the Delhi-Moghalsarai
section showed a daily sale of
around Rs. 800. A public spirited
contractor took it over and showed
a daily sale of over Rs. 2000, The
difference used to be pocketed by a
coterig of high railway officials.”

i wTw fogrér wwad ; ag A
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MR. SPEAKER: We will leave it
here. I am not going to allow any
debate. I appreciae the many views
that have been expressed on this



MR. SPEAKER: 1 will appoint not
a big commitee but a small committee
to look into it. The Chairman of the
House Committee hag reviewed it,
and the Chairman of the House com-
mittee will be there along with others
and a few members from the Opposi-
ton and from the Treasury Benches.

We do not want any concession from
any people.

DR. HENRP AUSTIN (Erankulam):
The Congre«s Parly has already mov-
ed m tlus connection.

MR. SPEAKER: Whatever the peo-
ple get, we will get,

SHRI ATAL BIHARI VAJPAYEE:
We do want facilities. We have to
function here in Parhament, It is
not a Party que<tion.

MR. SPEAKER Espccially on this
thing I am very happy that you huve
no party que:ztwn on this issue

SHRI ATAL BIHARI VAJPAYEE.

They are Lri.nng in the Congress
Party.
DR. HENRY AUSTIN: 1 did not

rais2 it in that way. I only said that
we have already mede a gesture in
thig connection I have said it, not
in a controversial view. If vou are
offended. 1 am sorry.
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13.05 hrs

MATTER UNDER RULE 377
NON-FUNCTIONING OF BaNKs IN

SHR! VAYALAR RAVI (Chirayin-
ki: % would like to draw the

SRAVANA 29, 1395 (BAKA)
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attention of the Government to the
situation that has arisen in my State
of Kerala where the majority of the
banks are not funcdoning, especially
the clearing houses. It all happened
due to the agitation in the South
Indian Bank Ltd. No statute allows
this, and if the clearing house is not
functioning. there is difficulty all-
round, Sir. The situation now is this,
that neaily Rs, 30 to Rs, 40 crores
worth of cheques, drafts, etc. =are
Irving idle and are not cleared. The
Government of Kerala could not clear
the -alez tax cheques. Foodgrains
ptic +, Lave gnne up, No cheques are
tlrated. Vec.'5us complaints have
becn placcd before the Central Gov-
ernment and the hon. Finance Minis-
ter. Bul, still, nd action has been
tiken. I am rot going wto the merits
of the case. But, 1 am afraid, they
arc not taking any steps in this direc-
tion Either they must surrender be-
fore the employees or they must take
some action to see that the interests
of the people are protected. These
cheques should not be allowed to lie
idle. thay should be cleared, and these
clearing houses should be able to
function a: quickly as possible.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
1 know that this question of clesring
house has become quite an irksome
thing to the public also, but, unfortu-
natelv. the trade union organisation
15 utihsing this to get certain issues
settled by putting pressure on the
clearing house. Here, in this case, it
is a non-nationalised bank and they
have got certainlv some gdispute with
the employees.

SHRI S. M. BANERJEE (Kanpur):
They have suspended 42 people.

SHRI YESHWANTRAO CHAVAN:
I am not going into the merits of the
case. My only point is that the
Labour Ministry and its officers are
fully seized of the matter and the
Reserve Bank of India has asked the



